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Appendices (Hindi and English ver-
sions) of the Committee for Promo-
tion of Urdu. [Placed in Library.
See No. LT-3254/79].

NOTIFICATIONS UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION) AcCT,
1951, AND REVIEWS ON AND ANNUAL
REPORTS OF SCOOTERS INDIA LD,
LUuckNOW FOR 1877-78, BHARAT PUMPS
AND CoMPRESSORg LTD., NAINI (ALLA-
HABAD) FOR 1977-78 AND BHARAT
Hravy PLATE aND VESSELs Lip.
VISAKHAPATNAM FOR 1977-78.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): I beg
to lay on the Table:—

(1) A copy each of the follow-
ing Notifications (Hindi and En-
glish versions) under sub-section
(2) of section 18A of the Indus-
tries (Development and Regula-
tion) Act, 1951:—

(i) S.0. 734(E) published in
Gazette of India dated the 26th
- December, 1978 regarding the
continuance of contro}] over the
management of Bombay unit of
Messrs Hind Cycles Limited,
Bombay, [Placed in Library.
See No. LT-3255/79].

(ii) S.0, 785(E) published in
Gazette of India dated the 26th
December, 1978 regarding the
continuance of control over the
management of Ghaziabad unit
of Messers Hind Cycles Limited,
Bombay.
See No, LT-3255/79].

(2) A copy each of the follow-
ing papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(a) (i) Review by the Gov-
ernment on the working of the
Scooters India Limited Luck-
now, for the year 1977-78.
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(ii) Annual Report of the
Scooters India Limited, Lucknow,
for the year 1977-78 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
3256/79].

(b) (i) Review by the Gov-
ernment on the working of the
Bharat Pumps and Compressors
Limited, Naini, Allahabad, for
the year 1977-78.

(ii) Annual Report of the
Bharat Pumps and Compressors
Limited, Naini, Allahabad, for
the year 1977-78 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, [Plac-
ed in Library. See No. LT-
3257/791.

(¢) (i) Review by the Govern-
ment on the working of the
Bharat Heavy Plate and Vessels
Limited, Visakhapatnam for the
year 1977-78.

(iiy Annual Report of the
Bharat Heavy Plate and Vessels
Limited, Visakhapatnam for the
year 1977-78 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. {Placed
in Library. See No. 3258/79].

NOTIFICATIONS UNDER ALL INDIA
Services Act, 1951,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay
on the Table a copy each of the
following Notlifications (Hindi and
English versions) under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1951:—

(1) The All India Serviceg (Pro-
vident Fund) Amendment Rules,
1978, publisheq in Notifications
No. GSR 149 in Gazette of India
dated the 16th December, 1978.
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(2) The Al India Services (Pro-
vident Fund) Second Amendment
Rules, 1978, gublished ih Notifica-
tiong No, G.S.R. 1492 in Gazette of
Ingia dateq the 16th December,
1978.

(3) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1979, published in Notifica-
tions No. G.S.R. 73 in Gazette of
India dated the 20th January, 1979.
[Placed in Library. See No. LT-
3259/79].

12,05 hrs,
ARREST OF MEMBER

MR. SPEAKER: I have to inform
the House that I have received the
following telegram dated the 20th
February, 1979, from the Senior Sup-
erintendent of Police, Jammu, *3-Cay:

“Shri Baldev Singh  Jasrotia,
Member of Parliament, arresteq to-
day at Jammu, under sections 107/
151, Cr. P. C, and remanded 1o ju-
dicial lock up under orders of Exe-
cutive Magistrate.”

o e———

RE. CIRCULATION OF HINDI VER-
SION OF REPORTS RECEIVED
FROM MINISTRIES

MR. SPEAKER: Now, Calling At-
tention. Mr. Pradyumna Bal. (Inter-
teruptions).

. wolt o ot () - worm wg
W AT s T & 1 397 srweer w Sy
o e arg W fanery & a & o) o
FHT? TR wree fagrA araddt o o avw ¥ A
8,z fad vl o wrar & Aoy 7E ¥ ) ag vy
T ) fear o, (sreum) oy
Fidft & 32 o g &, F v W T g
TTEATE 1 W T ATA WY AT W0 T g
% 3t wr e 7 & i fredt W @)
T W ol 1 wdf e v dw &
% Y oY wrt §—vr oreg @ mwrwgre w1 Wy
TRIR Y um avy wrw fegrdt o wa ¢
& 2 ve oy T iR, e
Tt vy oivw qwr @ et WY, XX 4 vy

Reports
WA A gy, swdam sww
et wpEe g . ... ..

MR. SPEAKER: 1 think Govern-
ment should have done this.
fadwr st (= wew fagrdd wrndelt) © Qi
wrarwl # fie &9re ¢, wrag 9w faa
LACK R 13 4101 SURU (=) ... ..

LR L R LR R S

MR. SPEAKER: Please hear me.
The hon. Minister said that there was
some delay in the distribution of it.
That is not correct. The Office tells
me that you have not supplied them
with the Hindi copies.

oY S T Y § T WIS FT SO
FAf qTETvE A FT AFAT | WG U HAH
%1 Ty F dad |

&t T Arere (et i oF faga
2 d o v g T s we Afgam @
HATT WY FY AT AEA € av fey fafrex
ﬁ’quﬁant%mimg%énmfwﬁgr
*Y grzfaa g7 I, A1 29 13 0 94 qEF S
AT dfFET & wAIF T, ot AvEE A9
Fifen oY 397 § gy oY Agmaar @ |

SHRI C. N. VISVANATHAN (Tirup-
pattur): In all the languages, not only
in English. It should he given in all
the languages—not only in English.

st T ATOAY - 5 AT 8 EW TN e
T &7 | FT a% fzedr e FE wvdy, qiva
AE I | TAF F feareng & L (wwwm)
e wfaur &t v €1 | AR $ faar o
felt &7 wrar @ 1 feelt wnfwfieas wrar 2
...... (ewwawr) ... wrq | wAST wy QA
Faa fagr wi f2:d 3y Aoy o

s

SHRI SHAYMNANDAN MISHRA
(Begusarai): May I seek a clarifica-
tion from the Chair on this point?

What ig the practice in your office,
when the office receives the Hindi ver-
sion? In such matters, does not the
office {ry to ensure conformity with the
Constitution? (Interruptions) Sir, my
question ig' this, When your office
receives only an English copy, in
order to ensure conformity with the



